
11.12.2014

H on’ble Mr. N avneet Kumar. M em ber f j )

H on’ble Ms. Javati Chandra. M ember fAl

Sri Amit Verma holding brief for Sri A. M oin, learned  
counsel for the applicant is present. Sri S. Verma, learned counsel 
for the respondents is on adjournm ent. List th is case on
24.12 .2014.
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24.12.2014.

M ember (J)

O.A.No.47/2010

On account o f non-implementation o f Jaswant Singh Committee 

Report the lawyers o f  CAT Bar Association resolved ,0 abstaining from

judicial work accordingly, list this case on 04.02.2015.

(Ms. Jayati Chandra) 
Member (A) (Navneet Kumar) 

Member (J)
A m i t / -

19.2.2015

O.A.No. 47/2010

H on’ble Mr. N avneet Kumar. M ember (J)

H on’ble Ms. Javati Chandra. M em ber fAl

Sri Amit Verma for Sri A. M oin, learned counsel for the 
applicant is present and subm its that he has no instructions in the  
case. As such, O.A. is d ism issed for w ant o f instructions. No order 
as to costs.

Sri S. Verma, learned counsel for the respondents is present.
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